CEﬂTR‘L ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

O0.A. No. 503 Q? 1998,
Vednesday this the Ist day of April 1998.

CORAM:

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN
HON*BLE MR. S.K. GHGSAL, ADMINISTRATIVE MEMBER

M.A. Karunekaren,5/o Anendsn,

Aged’56 years,

Assistant Postmaster, Thodupuzha,

residing at Moolakkat Houss,

Thodupuzha. es Applicant
(By Adwocate Shri M.R. Rajendran Nair) | |
Vs.

1. The Superintendent of Post QPfices,
Idukki Division, Thodupuzha.

2. The Director of Péétal Services,
Central Region, §ochi. )

3. Union of India, éepreéented by

SEcretary Ministry of Communi-

.cations, Department of Posts,

New Delhi. ‘ s+ Respondents
(By Advocate Shri Matheuws ). Nedumpara, ACGSC)

The application having been heard on Ist April, 1998,
the Tribunal on tha ssmae day delivered the followings

0 RDER
HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN
The applicant is.a Postmaster, working in Thodupuzha
Past OFfice.
2. The Original Application is directed egasinst the order

issued by first respondent imposing on the applicant & penalty

- of wvithholding of promotion for a period of tuwo years or till

the date of superénnuation of the spplicant whichever is earliat,
Aggrieved by this,the applicant has breferrad an appeal to

second raspondenﬁ on 5.2.98. Sinceithe applicant has less

than tuo yesars to reach in the age of superannuation and

finding that his jun;ors ar® being considered for promotion

the appiicant,hagfiled this application secekingto guash the

impugned order Amnexure A-1.
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de When the application came up Por hearing the laaraed
Additional Standing Counsel appearing for the respondents
states that it uout}l::re appropriata if the appsal is con-
sidered and disposed of by the Appellate Autharity before
the matte; is ravieued by this Tribuaal,and that the appli—
cation may bs disposed of ufth a direction toithe segcond
reaspondent, to consider and dispose of the sppeal within
a ressonabls time éfipulated-by the Tribunale The learnad
counsel for the applicent also agreed that the application

can be disposed of accordingly,

4, In the light of vhat is stated sbove, the application
is disppsed of with a direction to the respondents to consider
the appeal made by the applicant on 5.2.98 against ﬁhe.impugnad
order of penalty im accordsnce with lau and to giva ) the
applicant a reasoned order within a period of six veaks from

the date of communication of this order. No costs.

Dated, Ist April,

S.K. GHOSAL-" A.Ve HARIDASAN
ADMINIS TBATTIVE - aemasﬁ - VICE: CHAIRMAN
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LIST OF ANNEXURE

Annexure A=1 : Memo Ne. F6-1/96~97 dated 2-1-88 issued by the
ist respondent.

LA B BN I Y 3



